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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD

ORIGINAL APPLICATION-NO.656 of 1996

DATE-OF -ORDER:11th Julyj 1996

BETWEEN:

P.NARAYANA MURTHY .. Applicant

and

Union of India represented by:
1. The General Manager,
South Eastern Railway,
Garden Reach, Calcutta-43m

2. The Chief Project Manager,
S.E.Railway, Visakhapatnam,

3. The Senior Divisional Railway Manger (Per),
S.E.Railway, Chakradharpur,

4. The Senior Divisional Accounts Officer,

S.E.Railway,
Chakradharpur. 1 _ - .. Respondents

COUNSEL FOR THE APPLICANT: SHRI Y.SUBRAHMANYAM

COUNSEL FOR THE RESPONDENTS: Mr. V.BHIMANNA, Addl.dGSC

CORAM:

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMINISTRATIVE)

- JUDGEMENT

(AS PER HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMINISTRATIVE)

Heard Shri Y.Subrahmanyam, learned couns%l for the
applicant and Shri Satyanarayana Murthy representing Shri

V.Bhimanna, learned standing counsel for the respondents.
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2. - Though notice before admission was

issded on

7.6.96, respondents failed to file reply even today; It

has become a chronic disease in this Tribunal ¢th

respondents never file reply in time. As the case

important - and as the applicant is a retired emplo
thought it fit to dispose it of on the basis OI tne 1

available without waiting for any reply.

3. The applicant retired as Head Clerk fr

the Chief Manager, S.E.Ra:

office of Project

Visakhapatnam with effect from 31.7.94. It is statgd
he had submitted all pension and other concerned
including photographs well in time i.e, on 1.11.93.
also stated that the applicant's pension papers wey
received by the local Accounts Cfficer and forwarded
Personnel Branch, Chakradharpur under

No.CAO(C)/VSKPl/E/135/PNM/TR/July 94/spl, dated 14.7
that letter was acknolwedged by the Personnel Bra

19.7.94. It 1is
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further stated that the Administration

failed to pass the payment order after cross checking with

the Constructicn Organisation. Even

though

the

Construction Organisation has submitted necessary papers on

14.7.94, he was paid pensionary benefits on various
in February 1995 except DCRG which was reported
been paid on 8.9.95. The details in this connection

Annexure A-10.

4. The applicant earlier filed 0.A.NO.678/95

file of Cuttack Bench of this?Tribunal. But that

counts

o have

are at

on the

OA was




disposed of with liberty to file a fresh OA before this
Tribunal. as thatLTribunal has no jurisdiction in view of
the fact that the applicant was working at Visakhapatnam at
that time. 1In view of the directions of the Cuttack|Bench
of this Tribunal, he has filed this OA on the file of this
Bench praying for direction for paymeht of interest ¢n the
delayed payment of pension, commuted value of pensign and

DCRG at 18% per annum for the period from the dajte of

retirement. till they are paid.

5. As the responderits have lost their chance t¢o file
reply even after giving them sufficient time to file reply,
this OA as stated earlier is disposed of on the bagis of

the facts available on record.
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6. This Tribunal is consistently holding | that

pensioners are. entitled for interest at 12% per anrum if
the settlement dues are paid beyond six months frgm the
date of retirement of the employee provided the “employee
submits his papers in time. As can be seen from the
averment in this OA tht the applicant filed the conhected
’a’papers in connection with the payment of pensioph and

pensionary dues well in time in 1995 itself i.e, about 9

months earlier to his date of retirement. Hencé the| delay

- e 6 pdBa e

in payment of settlement dues by the respondentsLFn any
reason cannot be accepted. It has to be held that the
applicant is entitled for interest for the amounts paid on

or after 1.2.95 i.e, after theiexpiry of six monthd from

1.8.94. ‘g&/"
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7. In the result, the following direction is giyen:-

Any delayed payment of final settlemnet dyes of

the appllcant paid on or after 1.2.95 carries inte

12% per annum for the period

compiance
copy of this order.
8. | The OA is ordered accordingly

stage itself. No costs.

DATED: -11th-July, -1996

from 1.2.9%&

Open court dictation.
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- Copy to:
1.

2.

3.

8.

6.
T
8,

YLKR

- Sanior Oivisional Accounts OffPicer,

‘.500

The General Manager,
South Eastern Railway,
Gardaen Reachy Calcutta,

The Chief Project Manager,
South Eastern Railuay,
\risakhapatnam.,

The Senior Divisiomal Railuay Manager,(Per),
South Zastern Railway,
Chakradharpur.

South Eastern Railuay,
Chakradharpur, -

One copy to Mr;Y;Suhrahmanyam, Advocate,CAT,Hyderebad
One copy to Mr.$.Bhimanme, Addl.CGSC,CAT,Hydersbad,

One copy to Libracy,CAT,Hyderabad.

Unelduplicate copy;
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